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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

OA NO. 208 OF 2024 (WZ)
IN THE MATTER OF

News Item Titled

“Koteshwar Forest Under Seige”

Appearing in Ahmedabad Mirror

dated 20.09.2024 ..APPLICANTS

VERSUSE

Principal Chief Conservators of
Forest and Others ...RESPONDENTS

INDEX OF AFFIDAVIT-IN-REPLY ON BEHALF OF
RESPONDENT NO. 3, DISTRICT COLLECTOR,
GANDHINAGAR IN COMPLIANCE OF ORDER DATED
10.02.2026

Sr. Particulars Annexur| Pg
No. e Nos.
1. | Affidavit -in- Reply for Respondent No. 3 -
2. | Affidavit in support -
3. | Copy of Notification dated 20.05.2016 A
4. |Copy of initial site inspection report B
dated 17.10.2025 of GMC
5. | Copy of second Site Inspection report of C
GMC dated 23.01.2026
6. |Copy of mnotices dated 05.03.2026, D

08.04.2026 and 30.05.2026by GMC to| (COLLY)
Manoramya Resorts Pvt. Ltd.

7. | Copy of query letter dated 29.05.2026 by E
Answering Respondent

8. | Copy of reply letter dated 30.05.2026 by F

the Gandhinagar Municipal Corporation

Filed Through,

o D

PRA FICER Parth H. Bhatt, Advocate

T IONE, N For R dent No. 3
SUB DIVISIONA or Respondent No.
CANDH IR COISTRATE office@bhattandco.in
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

1
S

OA NO. 208 OF 2024 (WZ)
IN THE MATTER OF

News Item Titled

“Koteshwar Forest Under Seige”

Appearing in Ahmedabad Mirror

dated 20.09.2024 ...APPLICANTS

VS

Principal Chief Conservators of
Forest and Others ...RESPONDENTS

AFFIDAVIT-IN-REPLY ON BEHALF OF RESPONDENT NO. 3,

DISTRICT COLLECTOR, GANDHINAGAR IN COMPLIANCE

OF ORDER DATED 10.02.2026

1.1 Parth Arvindbhai Kotadia, 35 years, Prant Officer,
Gandhinagar, Government of Gujarat having
communication address at Prant Office, 2nd Floor, Jilla Seva
Sadan, Sector-11, Gandhinagar do hereby solemnly state on

oath and submit that:-

1.1. 1 have perused the contents, submissions, reports,
annexures filed by the parties herein. Further I have
perused the Orders passed by this Hon’ble Tribunal. I
state that I am aware about the facts involved the
present OA and I am competent to make the present

PRANT OFFICER Affidavit — in - Reply (hereinafter referred as

& £ . ”
SUB DIVISIONAL MEGISTRARNSWeTing Respondent’).
GANDHINAGAR

1.2. The captioned case pertains toSuo Moto cognizance
taken by Hon’ble Principal Bench on basis of
Newspaper Article of Ahmedabad Mirror dated
20.09.2024 titled as “Koteshwar under Siege” authored



1.3.
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by Mr. Sarfaraz Shaikh and Jignesh Vora.The Hon’ble
NGT (Principal Bench) in the OA 1206/2024 vide an
order dated 01.10.2024,took the cognizance and
thereby, transferred the matter to this Hon’ble
Tribunal(Western Zonal Bench} being the appropriate

jurisdictional bench.

I say and submit that, this Hon’ble Tribunal vide an
Order dated 11.12.2024 was pleased to constitute a
Joint Committee wherein the District Magistrate,
Gandhinagar was the nodal agency for co-ordination
and compliance of the said Order. The Joint Committee
comprises of representatives of following Members

listed herein below:-
1. District Magistrate, Gandhinagar — Chairperson

ii. Regional Officer, MoEF & CC, Member

ii. Principal Chief Conservator of Forest, Gujarat,

Member

iv. Managing  Director, Sabarmati  Riverfront

Development Corporation Ltd., Member

v. Deputy Municipal Commissioner, Gandhinagar

Municipal Corporation, Member

PRANT OFFICER vi. Prant Officer, Gandhinagar, Member

&
SUB DIVISIONAL MEGISTRATE _ .
GANDHINAGAR Accordingly in compliance of the direction passed by

1.5.

the Hon’ble Tribunal, the Joint Committee was
constituted by the Answering Respondent on
19.07.2025 to carry out the assigned task of verifying
the veracity of the Article published in the newspaper.

I say and submit that,Joint Committee has conducted
the site visits for 2 days ie. on 22.07.2025 and
23.07.2025; wherein on the 2nd daythe site was
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inspected in presence of members of the Committee,
villagers and journalists of the Newspaper Article.
Wherein the Joint Committee has observed that the
subject land admeasuring 2,10,891 sq.mtrs, situated
within Town planning Scheme no 48, Final Plot No.
61/, Survey number No. 245 of Koteshwar village,
Gandhinagar District (hereinafter referred as “subject
land”}. The subject land is owned by Manoramya
Resorts and Hotels Pvt Ltd. It was observed by the
Committee that the trees have been felled and found
the visible stumps / trunks of trees cut down at the
site. However, due to monsoon season and overgrown
grass, the area was covered with dense vegetation,
therefore the Joint Committee was unable to ascertain

the exact number of trees felled.

1.6. This Affidavit is in compliance of the Order dated
10.02.2026 of this Hon'’ble Tribunal, wherein this
Hon’ble Tribunal was pleased to direct answering
Respondent to file the affidavit, the relevant para is
reproduced here “3. ...that aseparate affidavit be filed

indicating therein as to how many trees have been cut

MNT OFFICER and whether valid permissions were taken for the same
& - »
SUB DIVISIONAL MEGISTRRTE 0%
GANDHINAGAR

1.7. 1 say and submit that the Saurashtra Felling of Trees
(Infliction of Punishment) Act, 1951 regulates and
governs the felling of trees within the State of Gujarat
and provides for penalties in cases of unauthorized
felling. Section 3 of the Act prohibits the felling of trees
except in accordance with the procedure prescribed
under Section 3(1)(a) thereof. I further state that the
Government of Gujarat, vide Notification dated
20.05.2016, has prescribed that prior permission of

the competent authority is required for the cutting and
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issued a notice to Manoramya Resorts & Hotels Pvt.
Ltd. imposing the aforesaid penalty and further
directing reforestation by planting 612 trees, i.€., two
trees for every tree felled.The penalty notice dated
05.03.2026 issued by Deputy Municipal
Commissioner, Gandhinagar Municipal Corporation to
Manoramya Resorts and Hotels Pvt. Ltd. Thereafter the
reminder notices dated @8.04.2026 and 30.05.2026

were also sent by the Deputy Municipal Commissioner.

Copy of notices dated 05.03.2026, 08.04.2026 and

30.05.2026 are annexed and marked as ANNEXURE -
D(COLLY).

1.11.1t is humbly submitted that, pursuant to the Order
dated 10.02.2026 of this Hon’ble Tribunal
theAnswering Respondent vide a letter dated
29.05.2026, has sought for information/details
pertaining to trees felling on the subject landfrom the
Gandhinagar Municipal Corporation. Copy of query
letter dated 29.05.2026 by Answering Respondent is
annexed and marked as ANNEXURE -E.

1.12.The GMC has duly replied theletter dated
29.05.2026and provided information/data regarding

number of trees felled vide letter dated 30.05.2026;

wherein it is stated that total 306 trees have been

/%/ felled and it was further stated that the trees were cut
PRANT'OFFICER _

&
L MEGISTRATE
e D‘g‘ps\:do{)“: AGAR Corporation. Copy of reply letter dated 30.05.2026 by

without permission of Gandhinagar Municipal

the Gandhinagar Municipal Corporation 1is annexed

and marked asANNEXURE - F.

1.13.1 submit that in the event the Hon’ble Tribunal gives
any direction to the Answering Respondent to render

any reasonable assistance to any regulatory agency or
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transportation of trees. The copy of said notification is
annexed and marked as ANNEXURE - A. The said
Notification further provides that, in areas falling
within the jurisdiction of a Municipal Corporation
(Mahanagarpalika), the competent authority shall be
the officer designated by the Municipal Commissioner.
I say that, here the subject land falls within the area of
Gujarat Municipal Corporation; therefore, the
competent authority in the case is officer designated by

the Municipal Commissioner.

1.8. Since the area falls within the jurisdiction of the
Gandhinagar Municipal Corporation (Hereinafter
referred as “GMC”), Respondent No. 5 in the captioned
case; the Municipal Commissioner being the competent
authority initiated further action by conducting the site
inspection on 17.10.2025 and 23.01.2026 to identify

the number of trees felled in subject land.

1.9. As per the initial inspection report dated 17.10.2025 of
GMC, it was found 130 trees were felled which
includes Gando Baval, Desi Baval, Kanaji and Neem
trees. The Site Inspection report dated 17.10.2025 is
annexed and marked as ANNEXURE - B. However,
due to practical difficulty to identify the number of
y trees; GMC has made 7 teams each consist of 3
PRANT OFFICER experts; accordingly, it was found total 306 trees were
ws‘ouf{. wesisTdelted. The second Site Inspection report of GMC dated
GANDHINAGAR 23.01.2026, states 306 trees are felled. Copy of second
Site Inspection report of GMC dated 23.01.2026 is

annexed and marked as ANNEXURE - C.

suB D!

1.10.The GMC, Respondent No. Shas imposed a penalty of
Rs. 76,50,000/- (i.e.306 trees x Rs. 25,000/-) upon
Manoramya Resorts & Hotels Pvt. Ltd and thereby
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other agency the administration shall extend all
reasonable co-operation and assistance to concerned
regulatory and enforcement agencies. I further submit
that the Answering Respondent shall at all times abide
by the legal orders passed by the Hon’ble Tribunal, and
execute all and any directions as may be issued by the

Hon’ble Tribunal in the present appeal.

1.14.The Answering Department craves leave to file
additional affidavits, documents and submissions, as
may be necessary, for the proper adjudication of the
present OA, and reserves its right to do so as and

when required.

1.15.In view of the aforesaid facts and circumstances, it is
most respectfully prayed that this Hon’ble Tribunal
may be pleased to take the present Affidavit-in-Reply
on record and pass such further orders as deemed fit

in the interest of justice.

Date - 01/06/2026 /V
Place — Gandhinagar _
PRRFPOREHK
g e & -~

VERIFICATION g pivisionaL MEGISTRATE
) . _ GANDHINAGAR
I, Parth Arvindbhai Kotadia, 35 years, Prant Officer,

Gandhinagar, Government of  Gujarat  having
communication address at Prant Office, 2rd Floor, Jilla
Seva Sadan, Sector-11, Gandhinagar do hereby solemnly
statesolemnly states that the contents of the Affidavit are
true and correct and best of my knowledge, nothing
stated therein is false and nothing material has been

concealed therefrom.

Date — /06/2026

Place — Gandhinagar /V

ARGy ~
SUB DIVISIONAL MEG:: TRAL:
GANDHINAGAR -
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

OA NO. 208 OF 2024 (WZ)
IN THE MATTER OF

News Item Titled

“Koteshwar Forest Under Seige”

Appearing in Ahmedabad Mirror

dated 20.09.2024 ...APPLICANTS

VS

Principal Chief Conservators of
Forest and Others ...RESPONDENTS
AFFIDAVIT

[, Parth Arvindbhai Kotadia, 35 years, Prant Officer,
Gandhinagar, Government of Gujarat having communication
address at Prant Office, 27d Floor, Jilla Seva Sadan, Sector-11,
Gandhinagar. I have gone through the Reply and I state that
the reply is drafted under my instructions. Contents and
statements made herein the above in para 1.1 to 1.15 of reply
are true and correct to the best of my knowledge and belief;

and as per the data’s available on the record.

Solemnly affirmed on 01st day of June 2026 at Gandhinagar.

PE)A T OFFICER
epgnent « ~

SUB DIVISIONAL MEGISTRATE
M‘lm‘c" GANDHINAGAR -
aole onlta irmed b

shrifasth Vmc.\bﬁ»m kotadiy
who | Ide nt flnd by
Shnk&

whom! Know gc sonaic

Bt. 01| 06 '?7 26

&

Executive Magaq’,ake
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Disclaimer: This is only an English translation of original GR published in Gujarati Language. For
any interpretation issue, please refer to the criginal Gujarati GR.

Regarding online method through
portal for obtaining permission for
cutting trees on private lands for
industrial and  commercial

purpose and for its re-forestation

Government of Gujarat
Forest and Environment Department
Sachivalaya
Gandhinagar
Resolution No. : PEN/2014/51/W

Date: 20-05-2016
Having read :

1. Forest and Environment Department, Govt. of Gujarat, Sachivalaya, Gandhinagar
Resolution No.Gh/Kh/S.S.T./P A N/2014/51/W dated 20-10-2015

Foreword

“Saurashtra Tree CuttingFellingCutting Felling of Trees(infliction of punishment) (regarding
punishment) Act, 19517 is in force in State for regulation and control of cutting of trees grown
on private lands.

Forest and Environment Dept, Government of Gujarat has issued a notification dated 20-10-
2015 as indicated at Ref 1 for encouraging of planting of trees and regulation and control on
cutting of trees grown on private lands outside of forest area, vide which 86 type of trees shown
in list “C” have been exempted from permission for cutting and transporting. But, permission
of competent authority is required for cutting and transportation of trees like Neem, indigenous
Babul, Kanji , Mango and Tamarind(Ambli) trees in areas, which are indicated in resolution.
Apart from this, permission of competent authority is required for cutting and transportation of
22 type of unreserved trees and 5 type of reserved trees indicated in list “B”.

To encourage industrial and commercial activities, it was under consideration of Government

of Gujarat, under “Ease of Doing Business”, to grant online permission through portal by

1
PRANT QFFICER
LY
SUB DIV‘SIONAL MEG'STRATE (¥ Scanned with OKEN Scan

GANDHINAGAR
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making necessary changes in method of obtaining permission for cutting of trees and ensuring

re-forestation in private land, its procedure, time limit, conditions and related issues.

Resolution

After due deliberation. it has been resolved to implement following method for permission of
cutting trees on private lands for industrial and commercial purpose, for its re-forestation and

allied activities
General conditions for permission for cutting trees:

(1)  Application has to be made compulsorily online for obtaining permission for cutting
trees for industrial and commercial purposes.

(2)  Order to grant permission for cutting of tress will be made available online.

(3) Permission to cut reserved trees will be granted by Deputy Conservator Forests and
Permission for transportation will be granted by Forester {Forester).

(4)  The under-mentioned officers will be the authonty to give permissions for cutting of un

reserved 17 type of trees and 5 type of reserved trees indicated in Annexure-B.

Sr. No. Area Competent authority
i Mahanagarpalika area Officer designated by Municipal commissioner
2 Urban Development Chief Executive Officer
Authority
3 For Nagarpalika area Chief Officer
4 For Rural areas Mamlatdaar

) Transit pass will be issued by Forester for unreserved 17 type of trees and 5 type of

reserved trees indicated in Annexure-B. Whereas for other areas, officer designated by
PRANT 0z hEc__:_ompetent authority/talati cum mantri will give transit permission in the prescribed
riveig

format.

&
SUB DIVISIONAL pir
MEGISTRET,
GANDHINGE : stgégﬁl provisions for Ganda Baval :

Ok Scanned with OKEN Scan
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For cutting Ganada baval and/or for making charcoal in areas of reserved forests,
protected forest or area notified under Section-4 of Indian Forest Act, 1927, areas upto
16 km from sanctuary and national park and 2 km from sea-coast will be given by
Deputy Conservator Forests.

For areas indicated above as well as Kutch, Patan, Banaskantha, Mehsana,
Surendranagar and Rajkot district, permission for transportation of coal will be given by
Range Forest Officer.

(7)  Details like application made by the applicant, assurance for re-forestation, permission
for cutting of trees, if permission not granted, reasons thereof, self-certification
regarding re-forestation, verification and cross-verification, trees actually cut and goods
obtained from the same can be seen online on the portal.

(8) The inspection procedure and its check-list will be displayed on the website of Principal
Chief Conservator of Forests (HoFF).

(9)  Applicant has to upload copy of 7/12, Hak-patra 8(a) online along with application.

(10) The time limit for permission of cutting of trees and issuing transit pass and the related

activities will be as under :
Sr. No. | Particulars Time-limit
1 Permission for cutting of reserved trees 60 days
2 Permission for cutting of unreserved trees 30 days

3 Permission for making charcoal from wild babul | 30 days

4 Grant of transportation pass/certificate 30 days
5 Time limit for re-forestation 1 year

6 Verification of re-forestation 60 days
7 Cross-verification of re-forestation 60 days

Note: The period of 15th June to 15th October will be considered off season for cutting of
trees and transportation, because of which permissions will not be issued during this period.

And this period will not be considered within time limit for clearance of cases,

correspondences.

PRANT OFFiCcER

&
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(11) Forreserved trees, provisions shown in Annexure-A, and for unreserved trees and list of

05 exempted trees, provisions shown in Annexure-B will be applicable.

By orders and on behalf of Governor, Gujarat.

Gaurav Dzhiya
Deputy Secretary
Forest and Environment Department
Government of Gujarat
Copy to:
Principal Secretary to Hon'ble CM, Gujarat, Gandhinagar
Secretary to Hon'ble CM, Gujarat. Gandhinagar
Personal Secretary to Honble Minister for Forest and Environment, Sachivalaya,
Gandhinagar
Personal Secretary Hon'bie Minister of State for Forest and Environment, Sachivalaya,
Gandhinagar
Personal Secretary to All Honble Ministers/Ministers for State/Deputy
Ministers/Parliamentary Secretaries. Gujarat, Sachivalaya, Gandhinagar

Y YVYY

Y

All departments of Sachivalaya, Sachivalaya, Gandhinagar
Principal Chief Conservator of Forests & HOFF, Aranya-Bhavan, Sector 10A,
Gandhinagar (with request to inform respective offices).

» Principal Secretary, Gujarat, Sachivalaya, Gandhinagar

»  Additional Principal Secretary. Industry and Mines Department, Sachivalaya,
Gandhinagar _

» Principal Secretary, Forest and Environment Dept; Sachivalaya, Gandhinagar

» PrincipalSecretary, Revenue Dept., Sachivalaya, Gandhinagar

» Principal Secretary, Panchayat Urban Housing and Rural Development Dept.,
Sachivalaya, Gandhinagar

# Secretary, Urban Development and Housing Development Dept, Sachivalaya,
Gandhinagar

>

>

» Principal Chief Conservator of ForestS (Wildlife) Aranya-Bhavan, Sector 10A,
Gandhinagar.
Additional Principal Chief Conservator of Forests SF-2, Gujarat, Sachivalaya,
Gandhinagar
Development Commissioner, Gujarat, Gandhinagar for issuing circulars to all gram
panchayats

Managing Director, Nagarpalika, Gujarat, Gandhinagar for issuing circulars to all
nagarpalikas and for implementation
All Municipal Commissioners

N »_All Collectors/District Development Officers/Deputy Conservator Forests for
PN L implementation for issuing circulars to regional officers.
SUB DIVISIONAL VB SR bianches of Forest and Environment, Sachivalaya, Gujarat, Gandhinagar.

GANDHINABARccountant General Rajkot/Ahmedabad.
» System Manager, Forest and Environment Department, Sachivalaya, Gandhinagar for

displaying online.

VY vV ¥V ¥

CF Scanned with OKEN Scami



124

Forest and Environment Department
Enclosure to Resolution No. : PEN/2014/51/W dated 20-05-2016

Annexure - 5

Provisions for cutting of reserved trees and transportation

A-1  List of reserved trees:
Teak, Sisam, Mahuda, Kher (Acacia catechu) and Sandalwood are indicated as
reserved trees.

A-2  Method of applying:
For obtaining permission for cutting of trees, applicant will have to apply online
on e-portal and will have to give assurance of re-forestation of three times trees
for which permission has been granted.

A-3  Technical opinion:
Within 30 days of receipt of application, Range Forest Officer will have to give
technical opinion and upload it within 48 hours. For all opinions issued by
Range Forest Officer, Assistant Conservator of Forests will conduct verification
of 10% of the cases for which opinion has been issued.

A-4  Permission for cutting of trees:
Within 60 days of receipt of application, Deputy Conservator Forests will issue
permission for cutting of trees and will have to inform applicant online and
through SMS. In case, it is not possible to issue permission within this time
limit, the applicant will be informed regarding the same by online and through
SMS. K, no intimation is given to the applicant within 60 days, it will deemed
that applicant has been given permission (deemed permission). In such cases,
responsibility of the Deputy Conservator Forests will be fixed for delay without
reasonable reasons.

A-5 Information regarding of cutting of trees by the applicant:

After obtaining permission / deemed permission, applicant will have to apply online for

transit pass.

A-6 Transit Pass:
Within 30 days of receipt of application, the Forester will have to issue transit
pass and upload its details.

PRANT OFFICER

(B scanned with OKEN Scan



125

A-7  Re-forestation:
I. Reforestation of 3 times of trees for which permission /deemed permission has
been obtained will have to be done within 1 vear, and self-certification for the

same will be displayed online on the portal by the applicant.

2. Verification: Within 60 days of display of details of reforestation by the
applicant, related Range Forest Officer will verify the 100% reforestation
activities and display the notes regarding the same online on the portal.

3. Cross-verification: Within 60 days of display of details of verification of 100%
reforestation, related Assistant Conservator of Forests will verify the 10% cases
selected randomly and display the notes regarding the same online on the portal.

A-8 Record maintenance:
Related Deputy Conservator Forests will maintain register and correspondence as

shown in prescribed sample.

Gaurav Dahiya
Deputy Secretary
Forest and Environment Department
Government of Gujarat

(¥ scanned with OKEN Scam:
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Forest and Environment Department
Enclosure to Resolution No. : PEN/2014/51/W dated 20-05-2016

Annexure — B

Provisions for cutting and transportation of unreserved trees andfive trees, viz. Neem,
Indigenous Babul, Kanji , Mango and Tamarind tree for custing and transporting indicated in

Annexure 5

B-1  List of unreserved trees;
Total 17 trees, viz. Banyan tree, Pipalo (Ficus religiosa), Timru(fruit tree),
Terminalia tomentosa (sadad), Simado, Prosopis senereria, Kilai, Sevan, Biyo,
Rohan, Dhavado, Kalam, Haldu, Myrobalan (Harde), Kadayo, Rohido, Rayan
have been indicated as unreserved trees in the above-mentioned resolution.

B-2  Method of applying:
For obtaining permission for cutting of trees, applicant will have to apply online
on e-portal, and will have to give assurance of re-forestation of two times trees
for which permission has been sought.

B-3  Technical opinion:
For issuing permission for cutting of trees in areas indicated in Annexure-ka,
competent authority will have to obtain technical opinion from Range Forest
Officer.
On receipt of correspondence from competent authority issuing permission,
Range Forest Officer will have to give technical opinion within 30 days, and
upload it within 48 hours. If technical opinion is not issued within 30 days, it
will be deemed that permission has been granted (deemed permission).

B-4  Permission for cutting of trees:
For 17 type of unreserved trees and 5 type of trees indicated in Annexure-ka,
revenue officers indicated at para number 5 will be considered as competent
aathority.
For areas near the Forest, within 7 working days of receipt of technical opinion,
the concerned officer will issue permission for cutting of trees and will have to

inform applicant online and through SMS. If, no intimation is given o the

e M . ‘ €% Scanned with OKEN Scan
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applicant within 7 days, it will considered that applicant has beengiven deemed
permission.

For areas indicated at para number 7, for cutting of Gaando-baaval (wild babul)
and/or for making charcoal, the permission will be issued by Deputy Forest / _‘:;‘_

Conservator within 30 days and will have to inform applicant online and!’

through SMS. I, no intimation is given to the applicant within 30 days, it will .: ’
considered that applicant has been given deemed permission. - -
B-5 Information regarding of cutting of trees by the applicant
After obtaining permission / deemed permission, applicant will have to apply
online for transit pass.
B-6  Transit Pass:
1. Within 30 days of receipt of application, Forester will have to issue transit pass
for areas indicated in Annexur-ka.
2. For areas upto 16 km from sanctuary and national park and 2 km from sea-shore
as well as Kutch, Patan, Banaskantha, Mehsana, Surendranagar and Rajkot
districts, permission will be given by Range Forest Officer within 30 days.
3. For areas other than forest areas, officer designated by competent
authority/Talati cum Mantri will give transit pass within 30 days of receipt of
online application.
4. The officer issuing permission for cutting of trees will have to display notes

regarding issue of transit pass/certificate on the portal.

B-7  Re-forestation:

I. Reforestation of 2 times of trees for which Permission /deemed permission has
been obtained will have to be done within 1 year, and self-certification for the
same will be displayed online on the portal by the applicant. No reforestation is
required to be done for cutting of wild babul.

i8¢ RVerification: Within 60 days of display of details of reforestation by the

ANt OFF
£R .- &‘ WES) gnp@kpant competent authorily issuing permission will verify the 100%

- A
3u8 m\gifg mﬂfk’" AReforestation activities and display the notes regarding the same online on the

portal.
3. Cross-verification: Within 60 days of display of details of verification of 100%
reforestation, competent authority issuing permission will verify the 10% cases

selected randomly and display the notes regarding the same online on the portal.

8
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Record maintenance:
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The competent authority issuing permission will maintain register and

correspondence as shown in prescribed sample.

' &
SUB DIVISIONAL MEGISTRATE

PRANT OFFICER

GANDHINAGAR

Gaurav Dahiya
Deputy Secretary

Forest and Environment Department
Government of Gujarat
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Forest & Environment Department
Enclosure to Resolution No. : PEN/2014/51/W dated 20-05-2016

Annexure — C

Special Provisions for Neem, Indigenous Babul, Pongamia tree, Mango tree and

Tamarind tree.

Vide Department’s resolution dated 20-10-2015, it is necessary to obtain permission in
under-mentioned areas for cutting and transportation of exempted trees, viz. Neem,

Indigenous Babul, Pongamia tree, Mango tree and Tamarind tree.

L

Mangrove covered area, notified area, eco-sensitive area

2 Boundary of reserve forest, national park, sanctuary, sea shore, within 5 km in
the area of boundary of desert

3 Area above 500 meter MSL (from sea shore)

4 Area within distance of 200 meter from National highway, State highway,
district roads

5 The under mentioned talukas of Gujarat State — Kaparada, Dang, Vansda,

Vyara, Uchchal, Songadh, Umarpada, Mandvi, Valod, Tilakwada, Dediyapada,

Saagbaara, Nizar, Kawant, PaviJetpur , Chotalldepur, Naswadi, Sankheda,

Jambughoda, Khanpur. DevgadhBariya, Garbada, Limkheda, Dahod, Jhalod.

Fatepur, Morva (Hadaf). Halol, Ghoghamba, Kalol, Godhara, Sahera,

Lunawada. Santrampur, Kadana, Khanpur, Virpur, Bhaayad, Maalpur,

Dhansura, Modasa, Meghra;, Bhiloda, Vijaynagar, Khedbrahma, Mendarda,

Daanta, Maliya, Talala, Una, Khambha, Dhari, Visavadar, Junagadh and

Vanthali.
v
Gaurav Dahiya
Deputy Secretary
PRANT OFFiCER Forest and Environment Department.
Government of Gujarat

& .
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Anmoxuxoe - B

Most Respectfully Submitted,

Within the jurisdictional limits of the Gandhinagér _
Municipal Corporation, the occupier of T.P.-48
(Motera-Koteshwar), F.P.-61, namely Manormya Resort
and Hotel Pvt. Ltd., has unauthorisedly removed

approximately 130 trees situated within the said plot

drea.

Under the provisioné of the Saurashtra Tree
Felling Act, 1951 (Pages C-45 to C-53) and pursuant to
the provisions of the Resolution dated 20/05/2016 of
the Forest and Envifonment Department (Pages C-35
to C-43), pr'idr approval of the Hoh’ble Municipal
Commissioner or an officer authorised by him is
mandatory for the remo{ral Qf non-reserved trees
within the limits of the Municipal Corporation.

However, Manormya Resort and Hotel Pvt. Ltd.,

without obtaining any kind of permission whatsoever,_

PRANT OFFiler ) ]
& has unauthorisedly removed trees from the said plot

SUB DIVISIONAL-MEGISTRATE _

GANDHINABAR(T p 48, F.P.-61). Photographs thereof are annexed
herewith (Pages C-1 to C-33). Thus, the aforesaid
entire particulars are respectfully submitted. A draft
Show Cause Notice proposed to be issued to the

occupier is enclosed herewith. The same is submitted
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for approval and signature, or for such appropriate.

orders as may be deemed fit.

Clerk
Sr. Clerk
‘The Horticulture Supervisor,
The Office Superintendent, |
The Horticulture Officer,
The Hon’ble Deputy Municipal Commissioner,

The Hon’ble Municipal Commissioner.

PRANT GFFICER

&
B DIVISIONAL MEGISTRATE
> GANDHINAGAR
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Most Respectfully Submitted,

The Hon’ble National Green Tribunal, taking

cognizance of the news .published in Ahmedabafi
Mirror, vide letter dated 11/12/2024, had inStructed
the District Magistrate, Gandhinagar to constitute a
Committee and to act as the Nodal Agency. The
District Magistrate, Gandhinagar, vide order dated
19/07/2025, constituted a Committee under his
Chairmanship. The said Committee comprises the

members as per the table below.

Sr.

Name - Designation
No. gn

1 |District Magistrate, Gandhinagar |Chairperson

Representative of the Regional
Officer, Ministry of Environment,
Forest and Climate Change
(MoEF & CC)

Member

Representative of thé Principal :
3 |Chief Conservator of Forests,|Member
Government of Gujarat

Representative of the Managing
4 Director, Sabarmati Riverfront|Member
Development Corporation Ltd.

Deputy Municipal Commissioner,

5 |Gandhinagar Municipal{Member
Corporation :
6 Prant Officer, Gandhinagar Member

/" SUB DIVISIONAL MESISTRALL
GANDHINAGAR
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The Committee constituted by the Hon’ble
District Magistrate, along with the journalist of
Ahmedabad Mirror and local residents, carried out a
physical inspection of the subject plot on 23/07/2025 at
1:00 p.m., during which preliminary information was
received that trees had been removed from the said
site. Photographs.thereof are annexed at Pa'ge Nos. C-7
to C-57. During the joint visit of the Committee
constituted under the Chairmanship of the Hon’ble
District Magistrate, it was fouﬁd that trees had been
cut from the said site and that the said plot falls within
the jurisdictional limits of the Gandhinagar Municipeﬂ
Corporation. The place of occurrence of this incident.is
situated at T.P.-48, F.P.-61 of the Gandhinagaf
Municipal Corporation, having an area admeasuring
2,10,891 sq. mtrs., the occupier whereof is Manormya
Resort & Hotel Pvt. Ltd. In this regard, the Hon’'ble
National Green Tribunal had issued di.rections to.the
Gandhinagar Municipal Corporation vide Letter No. B
NGT/W25/PUNE/664/2025 dated 25/10/2025. Pursuant
thereto, upon site inspection carried out on 17/1 0/2025
by the Horticulture Branch of the Gandhinagar
Municipal Corporation for the survey of the trees cut
on the said plot, it was found that trees such as Neem,

Kanjo, Gando Baval and Desi Baval had been felled on

! r:;;;_.a_;’.f.\

& :
; ISTRATE
IVISION AL MEGISTRA
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the said private land. Photogfaphs thereof are annexed
~at Page Nos. C-65 to C-97. .For the purpose of
ascertaining the number of trees cut in the said
incident, the Horticulture Branch of the Gandhinagar
Municipal Corp'oration constituted seven teams, each
comprising three persons, to conduct a survey of the
entire area of T.P.-48, F.P.-61 admeasuring 2,10,89i
sq. mirs. Upon conducting the survey, information
regarding the removal of trees was obtained as per the
table below, photogréphs whereof are annexed at Page

Nos. C-99 to C-707.

Team Number of Trees Page No. with

No. Removed Photographs
A 59 C-591 to C-707
B 51 C-489 to C-589
C 30 C-429 to C-487
D 34 C-361 to C-427
E 32 - C-297 to C-359
F 50 C-199 to C-295
G 50 C-99 to C-197

Total 306 —

Thus, upon the basis of the aforesaid survey and
physical site inspection, and on the basis of the cut |
stumps, it has been found that approximately 306 trees

have been cut. Further, pursuant to the said survey,

PR%\QHCER
&

SUB DIVISIONAL MEGISTQLTE
 MANDHINARAR
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Gando Baval trees have not been included in the

enumeration. The aforesaid information is respectfully
submitted for kind consideration and acceptance és
valid, and for taking further necessary actioﬁ
accordingly.

Clerk
Sr. Clerk
The Horticulture Supervisor,
The Office Superintendent,
The Horticulture Officer,
The Hon’ble Deputy Municipal Commissioner,

The Hon’ble Municipal Commissioner.

&
UB DIVISIONAL MEGISTRATE
¥ GANDHINAGAR
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GANDHINAGAR MUNICIPAL CORPORATION

Pandit Deendayal Upadhyay Bhavan
Behind Fire Station, Sector-17, Gandhinagar - 382016
Phone No.: 079-23220440, Fax No.: 079-23221418
Email: gimc8gandhinagar@gmail.com
No.: G.M.C./Horticulture Branch/File No.-140/ /2026  Date: 05/03/2026

Opp Iscon Temple,
Satellite, S.G. Highway,
Ahmedabad - 380015.

Subject: Regarding Tree Felling.
Reminder Memorandum - I

With reference to the above subject, it is hereby
informed that information has been received regarding
unauthorised felling of trees in the plot bearing T.P.-
48, F.P.-61 situated within the limits of the
Gandhinagar Municipal Corporation and under the
possession of M/s. Manormya Resort and Hotel Pvt.
Ltd. Pursuant theretc, upon site inspection and survey
conducted by the Horticulture Branch of the
Gandhinagar Municipal Corporation, it has been found

that a total of 306 trees have been cut at the said site.

Accordingly, in respect of each tree cut, an amount of

Rs. 25,000/- (Rupees Twenty-Five Thousand Only) per

OFFICER
P\ B ‘
SUB DIVISIONAL MEGISTRAT
GANDHINAGAR
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tree shall be payable, and the occupier shall plant and
nurture twice the number of the trees cut on a plot
owned by the occupier and shall submit supporting
documentary evidence regarding their maintenance to
this Branch every six months. Thus, as a total of 306
trees have been cut on the said plot, an amount of Rs.
25,000/- per tree, i.e.,, 306 x 25,000 = Rs. 76,50,000/-
(Rupees Seventy-Six Lakh Fifty Thousand Only), shall
be deposited with this Branch within 7 days. Further,
twice the number of the 306 trees cut, i.e., 306 trees x
2 = 612 trees, shall be planted. The above is for your

information.

As per the approval granted by the Hon’ble Municipal

Commissioner on the note dated 08/04/2026.

Sd/-

Illegible

Deputy Municipal Commissioner
Gandhinagar Municipal Corporation

PRANT IOFFICER

& or
TRATE
ISIONAL MEGIETR
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Aamoyuse - O

' GANDHINAGAR MUNICIPAL CORPORATION

Pandit Deendayal Upadhyay Bhavan
Behind Fire Station, Sector-17, Gandhinagar - 382016
Phone No.: 079-23220440, Fax No.; 079-23221418
Email: pmcB8gandhinagar@gmail.com

No.: G.M.C./Horticulture Branch/File No.-140/ /2026 Date: /04/2026

To,
M/s. Manormya Resort and Hotel Pvt. Ltd.

G.F./2, Baleshwar Square,
| Opp. Iscon Temple,

Satellite, S.G. Highway,

Ahmedabad - 380015.

Subject: Regarding Tree Felling.

Reminder Memorandum - |

With reference to the above subject, it is hereby informed
that information has been received regarding unauthorised felling
of trees in the plot bearing T.P.-48, F.P.-61 situated within the
limits of the Gandhinagar Municipal Corporation and under the
possession of M/s. Manormya Resort and Hotel Pvt. Ltd. Pursuant

Ri thereto, upon site inspection and survey conducted by the
Horticulture Branch of the Gandhinagar Municipal Corporation, it

PRANT g FICER has been found that a total of 306 trees have been cut at the said

" SUB DIVISIONAL MEGISTRATE
GANDHINAGAR site.

Accordingly, in respect of each tree cut, an amount of Rs. 25,000/-
(Rupees Twenty-Five Thousand Only) per tree shall be payable,

and the occupier shall plant and nurture twice the number of the
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trees cut on a plot owned by the occupier and shall submit
supporting documentary evidence regarding their maintenance to
this Branch every six months. Thus, as a total of 306 trees have
been cut on the said plot, an amount of Rs. 25,000/~ per tree, i.e,,
306 x 25,000 = Rs. 76,50,000/- (Rupees Seventy-Six Lakh Fifty
Thousand Only), shall be deposited with this Branch within 7
days. Further, twice the number of the 306 trees cut, i.e, 306
trees x 2 = 612 trees, shall be planted. The above is for your

information.

As per the approval granted by the Hon’ble Municipal

Commissioner on the note dated 08/04/2026.

Sd/-
Illegible
Deputy Municipal Commissioner

Gandhinagar Municipal Corporation

[ 2 . 5,
SUB DIVISIONAL MEGIS T i o
GANDHINAGAR
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Anmexuze-D

GANDHINAGAR MUNICIPAL CORPORATION
Pandit Deendayal Upadhyay Bhavan
Behind Fire Station, Sector-17, Gandhinagar - 382016
Phone No.: 079-23220440, Fax No.: 079-23221418
Email: gmcBgandhinagar@gmail.com

No.: G.M.C./Horticulture Branch/File No.-140/13505/2025 Date: 30/05/2026

o
] .
o
-

lc' \'3

B Arar 'u
;
4‘.
NG
“\‘J

'l{d /s. Manormya Resort and Hotel Pvt. Ltd.
' G.F./2, Baleshwar Square,

Opp. Iscon Temple,

Satellite, S.G. Highway,

Ahmedabad - 380015.

Subject: Regarding Tree Felling.

Reference: 1. No.G.M.C./Horticulture Branch/File No.-
140/6164 /2026 Dated 05/03/2026.
2. Reminder letter of Gandhinagar Municipal
Corporation dated 08/04 /2025
3) Letter of Manoraya Resort & Hotel Pvt. Ltd.
dated 22/01/2026

With reference to the above subject, it is hereby informed
that information has been received regarding unauthorised felling
of trees in the plot bearing T.P.-48, F.P.-61 situated within the
limits of the Gandhinagar Municipal Corporation and under the

T\OFFICER

sion of M/s. Manormya Resort and Hotel Pvt. Ltd. Pursuant
2y DIVISION A}&‘:\Eg‘g?ﬁgﬁé
GANDH thereto, upon site inspection and survey conducted by the

Horticulture Branch of the Gandhinagar Municipal Corporation, it
has been found that a total of 306 trees have been cut at the said

site.
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Accordingly, in respect of each tree cut, an amount of Rs. 25,000 /-

(Rupees Twenty-Five Thousand Only) per tree shall be payable,

and the occupier shall plant and nurture twice the number of the
trees cut on a plot owned by the occupier and shall submit
supporting documentary evidence regarding their maintenance to
this Branch every six months. Thus, as a total of 306 trees have
been cut on the said plot, an amount of Rs. 25,000/- per tree, ie,
306 x 25,000 = Rs. 76,50,000/- (Rupees Seventy-Six Lakh Fifty
Thousand Only), shall be deposited with this Branch within 7
days. Further, twice the number of the 306 trees cut, ie, 306
trees x 2 = 612 trees, shall be planted As per the above referenced

letter.

Therefore, you are hereby informed to submit evidence/proof for
planting 612 (six hundred twelve) trees on the land owned by
Manoraya Resort & Hotel Pvt. Ltd. A deposit of Rs. 76,40,000 must

be made at Gandhinagar Municipal Corporation within 5 days.

As per the approval granted by the Hon’ble Municipal

Commissioner on the note dated __/05/2026.

Sd/-
PRANT QFFICER Illegible
i MEGISTRATE Deputy Municipal Commissioner

L
suB DN\S\ONl A2
GANDHINAC Gandhinagar Municipal Corporation
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OFFICE OF THE COLLECTOR AND DISTRICT

MAGISTRATE
District Seva Sadan, Beside G.P.O., Sector-11, Gandhinagar
Tel. No. (079) 23259183, Fax Nos. 23259040, 23252328

E-mail: dc-collector-gnr@gujarat.gov.in

No. DC/NGT/Vanshi/6448/2025 Date: 29/05/2026

oI 5 i”i TO,
“w =" The Deputy Municipal Commissioner,
Gandhinagar Municipal Corporation.

Subject: Submission of details of action taken
pursuant to the orders of the Hon'ble

Tribunal in connection with Case No.

208/2024 pending before the National

Green Tribunal, Western Zone Bench, Pune.

With reference to the above subject, it is to state

that an article was published in the issue dated
20/09/2024 of the Ahmedabad Mirror newspaper
regarding apprehensions of indiscriminate cutting of
trees in the forest situated at Koteshwar for the
Biodiversity Park project of Ahmedabad. Pursuant
thereto, Case No. 208/2024 has been instituted before
the National Green Tribunal, Western Zone Bench,
Pune. The District Magistrate, Gandhinagar has been
appointed as the Nodal Agency in the said matter. The

next hearing of the said-case before the Tribunal has

been scheduled on 04/06/2026.

In the said matter, as an Affidavit is required to

be filed by the Hon’ble Collector before the next date

QFFICEK
&
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of hearing in compliance with the order dated
10/02/2026 passed by the Hon’ble Tribunal, you are
requested to furnish the following information by

return post today itself.

(1) To furnish date-wise details of all actions
undertaken by your office pursuant to the report
published in the newspaper in connection with the

case filed before the National Green Tribunal.

(2) To state how many surveys were conducted by your
office in the said matter and under the presence of
officers of which rank the same were conducted, along

with their names and designations.

(3) If any survey has been conducted by your office, to
state the number of trees that have been cut. (Detailed
information may be furnished, including a species-wise
break-up indicating the number of trees cut of each

variety.)

(4) Whether any permission had been granted by the
competent officer of the Gandhinagar Municipal
Corporation for felling the said trees; if so, to furnish

the details thereof.

msxoui«l MES
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(5) Whether any action has been taken by your office
against the persons responsible in the said matter
under Section 3 of the Saurashtra Tree Felling
(Punishment) Act, 1951; if so, to furnish the details

thereof.

(6) If any penalty has been imposed upon the persons
responsible in the said matter, to furnish the details
regarding payment thereof; and if the same has not
been paid, to furnish details of the action undertaken

by your office for recovery thereof.

(7) If the persons responsible in the said matter have
been directed to undertake plantation and nurturing of
trees, whether such directions have been complied
with; at which location the trees have been planted;
whether the veracity thereof has been verified by any
responsible officer of your office; and, out of such
trees, how many are presently in existence (in a living
condition), after due verification, and to furnish the

details thereof.

Sd/-
Illegible
‘ (N.R. Sharma)
Additional District Magistrate,
PRANT 97 Gandhinagar.
5uB DIVISIONA. *

GANDI -
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GANDHINAGAR MUNICIPAL CORPORATION
Pandit Deendayal Upadhyay Bhavan
Behind Fire Station, Sector-17, Gandhinagar - 382016
Phone No.: 079-23220440, Fax No.: 079-23221418

Email: gmc8gandhinagar@gmail.com

No.: G.M.C./Horticuiture Branch/File No.- /13504/2026 Date: 30/05/2026

iTo,
; ,‘The Additional District Magistrate,
= / Office of the Collector and District Magistrate,

District Seva Sadan, Beside G.P.O., Sector-19,
Gandhinagar.

Subject: Submission of information in respect of
Case No. 208/2024 pending before the
National Green Tribunal, West Zone
Bench, Pune.

Reference: 1. Your Letter No.
DC/NGT/Vashi/6448/2025 dated
29/05/2026.
~
PRANT QFFICER
Sir &
s SUB DIVISIONAL MEGISTRAT:

GANDHINAGAR

With reference to the above subject, pursuant to
your aforesaid letter referred to at Reference No. (1),
the information sought by your goodself is furnished
below for kind consideration as per the table

hereunder.

Point No. (1) |To furnish date-wise details of all
actions undertaken by your office in
connection with the case filed before
the National Green Tribunal pursuant
to the report published in the
newspaper.
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Information:

Date

Details of Action Taken

23/07/2025

Visited the subject site as
a member of the
Committee constituted by
the District Magistrate,
Gandhinagar. During the
said visit, it was noticed
that trees had been
removed from the said
site.

17/10/2025

Upon site inspection
conducted by the
Horticulture Branch of
the Gandhinagar
Municipal Corporation, it
appeared that trees such
as Neem, Kanjo, Desi
Baval and Gando Baval
had been felled from the
said site.

16/12/2025

Taking into consideration
the provisions of the
Saurashtra Tree Felling
Act, 1951 and the
Resolution No.
PEN/2014/51/W dated
20/05/2016 of the Forest
and Environment
Department, a Show
Cause Notice was issued
to M/s. Manoramya
Resort and Hotel Private
Limited vide Letter No.
G.M.C./Horticulture
Branch/File
No0.140/26817/2025 dated
16/12/2025.

03/01/2026

As mno response was
received to this office's
notice dated 16/12/2025,

ANT OFFICER
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a further Show Cause
Notice/Reminder was
issued to M/s.
Manoramya Resort and
Hotel Private Limited vide
Letter No.
G.M.C./Horticulture
Branch/File
No0.140/302/2026 dated
03/01/2026, taking into
consideration the
provisions of the
Saurashtra Tree Felling
Act, 1951 and Resolution
No. PEN/2014/51/W
dated 20/05/2016 of the
Forest and Environment
Department.

17/01/2026

As no response was
received to this office's
Notice dated 16/12/2025
and Notice/Reminder
dated 03/01/2026, a Final
Show Cause Notice was
issued to M/s.
Manoramya Resort and
Hotel Private Limited vide
Letter No,
G.M.C./Horticulture
Branch/File
No0.140/1344/2026 dated
17/01/2026, taking into
consideration the
provisions of the
Saurashtra Tree Felling
Act, 1951 and Resolution
No. PEN/2014/51/W
dated 20/05/2016 of the
Forest and Environment
Department. '

23/01/2026

For the ©purpose of
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determining the number
of trees cut at the said
site, the Horticulture
Branch of the
Gandhinagar ~ Municipal
Corporation constituted
seven teams, each
consisting of three
employees, and upon
conducting a survey it
was found that
approximately 306 trees
had been cut at the said
site.

05/03/2026 |A notice was issued to
M/s. Manoramya Resort
and Hotel Private Limited
directing deposit of a
penalty amount of Rs.
76,50,000/- (Rupees
Seventy-Six Lakh Fifty
Thousand Only) for illegal
tree felling and directing
plantation of twice the
number of illegally felled
trees, i.e., 612 trees (306
X 2 = 612), on land
owned by them.

08/04/2026 [As no response was
received to this office's
letter dated 05/03/2026
regarding payment of
penalty and plantation of
trees, a Reminder was
issued in the matter vide
letter dated 08/04/2026.

Point No. (2) |To state how many surveys were
conducted in the matter and under
whose presence the same were
conducted, along with names and

FRANT OFFICER
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designations.

Information:

In the present matter, the Horticulture
Branch conducted surveys at the said
site on 17/10/2025 and 23/01/2026,
thus conducting a total of two surveys.
The said surveys were conducted in the
presence of the following
officers/employees:

Sr. Name of Designation
No Officer/Employee

1 Mr. Ashishkumar Horticulture
Bhatt Officer (Class-
IT)

2 Mr. Milankumar|Horticulture
Chaudhary Supervisor
(Class-III)

Point No. (3)

If any survey has been conducted by
your office, state the number of trees
cut. (Detailed information, including
species-wise break-up of the trees cut,
may be provided.)

Information:

In the present matter, the Horticulture
Branch conducted surveys at the said
site on 17/10/2025 and 23/01/2026,
thus conducting a total of two sSurveys.
Pursuant thereto, it appears that
approximately 306 (Three Hundred and
Six) trees have been illegally removed.

As a period of three years has elapsed
since the occurrence relating to the
illegal removal of trees at the said site,
precise identification of the species of
the trees is found to be difficult.
Nevertheless, having regard to the
other existing trees standing at the said

site, it appears that trees of the species
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Neem, Kanjo, Desi Baval and Gando
Baval may have been felled. '

Point No. (4)

Whether any permission had been
granted by the competent authority of
the Gandhinagar Municipal Corporation
for felling the said trees; if so, furnish
the details thereof,

Information:

No permission whatsoever has been
granted by the Gandhinagar Municipal
Corporation in respect of the
removal/felling of the said trees at the
said site.

Point No. (5)

Whether any action has been taken by
your office against the persons
responsible for the said act under
Section (3) of the Saurashtra Tree
Felling (Punishment) Act, 1951 ; if so,
furnish the details thereof.

Information:

In the present matter, the Gandhinagar
Municipal Corporation has taken action
under Section (3) of the Saurashtra
Tree Felling (Punishment) Act, 1951 as
detailed in the table below, and has
issued a notice to Mys. Manoramya
Resort and Hotel Private Limited
directing it to deposit a penalty of Rs.
76,50,000/- (Rupees Seventy-Six Lakh
Fifty Thousand Only).

Date Details of Action Taken

A notice was issued to
M/s. Manoramya Resort
and Hotel Private Limited
vide this office letter
dated 05/03/2026
directing the company to
deposit a penalty of Rs.
76,50,000/- (Rupees
Seventy-Six Lakh Fifty

05/03/2026
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Thousand Only) for illegal
tree felling and to plant
twice the number of
illegally felled trees, i.e.,
612 trees (306 x 2 =
612), on land owned by
the company.

08/04/2026 [As no response was
received to this office's
letter dated 05/03/2026
regarding payment of the
penalty and plantation of
trees, a Reminder in
respect of the said matter
was issued vide this office
letter dated 08/04/2026.

Point No. (6)

If any penalty has been imposed upon
the persons responsible in the present
matter, furnish the details of payment
thereof; and if the same has not been
paid, furnish the details of the action
undertaken by your office for recovery
thereof.

Information:

In the present matter, the Gandhinagar
Municipal Corporation has taken action
under Section (3) of the Saurashtra
Tree Felling (Punishment) Act, 1951, as
detailed in the table below, and has
issued a notice to M/s. Manoramya
Resort and Hotel Private Limited
directing it to deposit a penalty of Rs.
76,50,000/- (Rupees Seventy-Six Lakh
Fifty Thousand Only). However, M/s.
Manoramya Resort and Hotel Private
Limited has not, till date, deposited the
said penalty amount.

Date Details of Action Taken

OFRICER
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05/03/2026 |A notice was issued to
M/s. Manoramya Resort
and Hotel Private Limited
vide this office letter
dated 05/03/2026
directing the company to
deposit a penalty of Rs.
76,50,000/- (Rupees
Seventy-Six Lakh Fifty
Thousand Only) for illegal
tree felling and to plant
twice the number of
illegally felled trees, i.e.,
612 trees (306 x 2 =
612), on land owned by
the company.

08/04/2026 (As no response was
received to this office's
letter dated 05/03/2026
regarding payment of the
penalty and plantation of
trees, a Reminder in
respect of the said matter
was issued vide this office
letter dated 08/04/2026.

Point No. (7)

Where the persons responsible in the
present matter have been directed to
undertake plantation and nurturing of
trees, furnish information as to whether
the said directions have been complied
with; the location where such trees
have been planted; whether the
veracity thereof has been verified by
any responsible officer of your office;
and, after verification, details regarding
the number of such trees presently in
existence (in a living condition).

Information:

M/s. Manoramya Resort and Hotel
Private Limited has not submitted
before this office any supporting

OFFIVER
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documentary evidence showing that
612 (Six Hundred and Twelve) trees
have been planted on land owned by it.

Deputy Municipal Commissioner
Gandhinagar Municipal Corporation

Enclosure: As above.

PRANT EFHCER
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